CENTRAL AgﬂINISTRATIVE TRIBUNAL, JABALPUR BENCH
CIRCUIT COURT SITTING HELD AT GWALIOR

Original Application No, 171 of 2004
Original Application Neo, . 173 of 2004
Original Application No, 174 of 2004

Guelior, this the 24th day of Fabruary, 2005

Hon'ble Shri M.P. Singh, Vice Chairman
Hon'bla Shri Madan NOhan, Judicial nember

‘ | )
1.. Original Agglication No. 171 of' ‘2004 =

Gajandra.Singh“Iqmar..S/o._late <
Shri Bhagi Ram, aged 56 yeara, . P
Occupation - Service posted as - " \
GOSMC, Reaident of B.0. Kasmada Y
Attachment Ruar, District Morena (MP), '

and 6 others, L . see Applicants
(By Advocate = Shri 0,P. Singh)

1« Union of ‘India, through its’ ' S

Secretary, Department of Post
and Telegraph, Neu Delhi, .

2, The Chief Post Master General,
Postal Service, (M.P, Circle
0ffice of the General Post
Master B=12),

3. The Director, Postal Services,
' Indore, (MP), .

4, The Superintendent of Post Office,
. Chambal Division, Morena (MP),

Se The Sub=Divisional Inspector,
Post Gffice, Morena (MP), «e» Respondents

(By Advocate = Shri P.N. Kelkar)

2, Original Agglication No, 173 _of 2004 ~

Sundar . Singh Tomar, $/¢, late Shri
Harikishan Singh Tomar, aged 54 yeara,
Occupation = Service, posted as GOSMC/
DA, Resident of village and post Khand
Ka Pura, Teheil Ambha (MmP),

and 2 others, ese Apélicants
(By Advocate =~ Shri O,P, sxngh)

Versus

Union of India, througn its Sacretary,
Dapagtmenﬁ of Post ang Telegraph,

~ New Delhi,
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and 4 others. . coe Respondents

|
X (By Advocate = Shri P.N. Kelkar)
I :

3, Original Application No, 174 of 2004 - ,

Brij Bhyahan Bharma, 's/o.’ Shri Sharma,
aged 48.years, Resident of Kurther. :
Alempury ,....... e :J

et
re
W

and 67 others, L L veo MApplicants
(By Advocate = Shri D,P.. Singh) | |

..V.er 8 u, e .
Union of Indis, through its‘Secrstary,

Department of Poet and Telegraph,
Nsu Delhi,.. ;

3

and 4 others. . o ;.{  Raspondents

o ey

(By Advocate - Shri P N.fKelkar)
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e deve ba +ole ..4.,-;.' wabiiowme ¥ u‘a.. TR e .- é o -

! __ .Since_ the iasue involved in all the cases is common.

.....

the sake pf oOnvenienoe these Originel Applicetione are -

being disposed of by this common order.

s s T
. ..-"5 f s ow ey v ok . .U.

2, By filing,these‘ﬂriginsl‘Rpplioetione the‘applioente

T

have cleimed,the‘rollouing main reliefe )
v’f T

' "(1) the’ ordar'Annexure:A-1emay kindly be quashed X

! ' . with'a furtherﬁdirection to grant.ths, scals asiper ([

i reoommendation ‘of.i thel Talvar' Committee, as applicants’

ar? getting‘the ecale'u 8.f., 1, 1 1996 or. revised, {

l

| @) i the rospondente be direoxed to maks the
! ‘payment whic h ‘is elrsedy'beenideduoted by applying,
I R . the order4Annexure =1 uithrintereet tp the

' ; » ‘ 1 ; ‘ ’ ap lica.nts. 1" ' l“'. M 0-~‘~'~ IV I + ; vl

i

! o 3. The brier facte oﬁ tha oeeas are that the epplicsnta

! ' EETIALT S

! ' are sggrieved by the' order dated 20;5 2003 Kssusd by the’

gt respondent No. QI Superintendent of Post Office, Chsmbsl P

- | . .

7 A pivision. By. thie crder the pay eoale of the epplioants 1,
i

has been determined ss_1220-20-1600/- inetesd of 1375-25- %.‘

2125 which is not permigsible as per the recommendation




* Judioisl Member .~ “vige Chairman

* 4 % ‘

referred to above. The relevant portion of the order

passed by the Tribunal is extracted below :

ng, For thereasgna recorded above, we allow these
OAs and direct the 'respondents not to make any |
recovery of the alleged access payment made to the
applicants. . In case,any recovery hgs already been ;
made by the respondsnts, the same will be refunded ‘
to the applicants withip 2 months from the date of {
receipt of a copy of_this order. As regard recalecu- |
lating of their allowances, the respondents have :
issued the order dated 28.5.2003 (Annexure; A=2) and
similar orders passed by the gther divisions, the

respondents will issue notice to the applicants and
give an opportunity of hearing to them before takin
final decision_on_the matter." . '

The decision so_taken by the Tribunal guoted above shall

mutatis mutandis applicable to the present cases also,

8. .In.view of the aforesaid the Original Applications
are allowed, apd the respondents_gsre, dirented not to make
any recovery of the alleged exgess payment made to the a
applicants. In_case_any recovery has already been made by

the ,respondents, the same will be refunded to the appli-

cants withln 2 months from the date of rqceipt of a copy |
of this o:de:.,Aﬁ regarda':ecalbulating of the allowances,
the respondents are,directad that they will issue notices -

to the applicantg and give opportunity of hearing, before

\

taking final decision on thi matter, No costs,
9,  The Registry is directed to supply. the eapy:ef the
mema_of parties to the_goncerned parties, uhile issuing the

certified cﬁpies of_?his order.. | Eq
| N N>
q_— BN\

(Madan Mohan) . L (MePa singh)
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IHE HOW BLE CENTRAL ADMINISTRATIVE TRI 2UNAL
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CIRCUIT SITTING AT GWALIOR

z
Bunder Singh Tomar & Jro
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